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—INTRODUCT IOi
I, the Chairman, Committee on the Welfare of
Scheduled Castes and Scheduled Tribes, having been

authorised by the Committee to subit the Report on their
behalf, present this Twenty-fourth Report (Tenth Lok Sabha)

on Formulation, Implementation and Monitoring of Reservation
Policy.,

2. The Committee took evidence of the representatives

of the Ministry of Personnel, Public Grievances and Pensions,
Ministry of Welfare and Ministry of Finance on 26 November,
1992 and 5 January, 1993, The Committee wish to express
their thanks to the officers of these Ministries placing
before the Committee material and infoimation the €ommittee
desired in connection with the examination of the subject'.

3. The Report was considered and adopted by the Committee
on 28 April, 1993,

4, A summary of conclusions/recommendations contained

in the Report is appended (Appendix)*

New Delhi; . . < PRADHANI) 4? _,.i3
April 28, 1993 C i o Woll 7
Aori : ommittee qn_ the Welfare of
Vaisakha 8, 1915(s), Scheduled Castes and ° °

Scheduled Tribes,

W B G G et W S el P 8t alhh hm 8 b & ke e W Ao b

* Not appended with cyclostyled c0pié§‘of the Report,

(iv)



CHAPTER I

INTRODUC TORY

HISTORICAL BACKGROUND - POSITION BEFORE COMING INTO
FORCE OF THE CONSTITUTION,

——on- -

1.1 From time immemorial, the SCs have been economically
dependent on the other castes and their employment has been
regtricted to comparatively less remunerative occup ations.
However, the Government of India did take somesteps for
their amelioration prior to independence. Realising thé
necessity of securing a fair degree of representation in
~public services for the depressed classes(described as SCs
in the Government of India Act of 1935), instructions were
issued by Government in JUly, 1934 that the duly qualified
candidates belonging to the SCs should not be deprived of a
fair opportunity of appointments in public services simply
because they were not able to compete in open competition.
As if was difficult to get qualified candidates in
sufficient numbers from amongst the SCs because they were
educationally backward, it was not considered necessary

at that time to reserve a definite percentage of vacancies
for them. Thé position was reviewed in 1942 and it was
found‘that inspite of various measures adopted to secure
increased representation of the SCs in public services,

the progress was very much unsatisfactory. Considering
‘that the reservation of a definite percentace of vacanqiés
fn sdrvices for SCé*nmight provide the necessary stimulus’
to the candidates from these castes 1o equip themselves

with better educational qualifications and thus bacome



eligible for various posts, the GOVernment\stued
orders in August 1943 to reserve aé % of vacancies
for the SCs. - At the same time, the maximum age limit
for entry into sertices was relaxed by 3 years and the
fee prescribed for admission to an examination or
selection in connection with the récrui tnent to
Government posts was also reauced‘to 1/4th in their
case. These grders were applied to central services
(Class I and Class II) and the subordinate services
unde? the administrative control of the Government df’
India, with the exception of a few services and posts
for which highly technicéi or special qualifications
were required. In June, 1946, the percentage of

vacancies reserved in favour of SCg was raised from

1.2 Government also examined the question of providing
reservations in Central Services for STs. It was felt
that no useful purpose was likely to be served by
providing such reservations since the members of those
classes were too backward economically to be available

in sufficient numbers for appointment to posts under
Government Instructions were, however, issued in
December, 1947 that the appointing authorities should
keep in view the desirability of recruiting suitable
candidates from amongst the tribal people in vacancies

reserved for other minorities to the extent to which



suitable candidates wereé available, particularly
in makingrecrui tment from the States of Assam,
Bihar, Central Provipmes and Bgrer(now M.P;)

and Orissa. In July, 1949, fuéfher orders were
issued which allowed to the tribals the age and

‘fee concessions available to SCs.
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(B) POSITION AFTER COMING INTO FORCE
OF THE CONSTITLT ION o

1.8  After the constitution was promulgated, \4
Ministry of Home Affairs in its Resolution of 13.9.1950 pxs
provided 5% reservation for STs apart from the

percentage fixed for SCs already inforce, The 1961

Census revealed that the SC end ST population in proportion

to total population stood at 14.64% and 6.80%
respectively. Accordingly, the.percentage of reservation
for s and STs was increased from 12,5 and 5% to 15 and
7 .5% respectively on 25,3,70,

1.4 Reservation was extended to other modes of
récruitment in stages. In 1957, reservations were

provided for SC and ST to promotion in all grades '

made on the basis of departmental competitive
examinations, Reservations in promotion by selection

in Group C and O were provided in 1963 and in the same
year reservation in departmental competitive‘examination
was limited to Group 'C' and Group ‘D' only. The

position was % slightly changed in 1968 when reservation
in limited departmentgl examination to Group B,C and )
D and promotion by selection to Group C and D were
subjected to a condition that element of direct
recruitment should not exceed 50%, Reservation in
premotion to non-éelection posts i.,e. by seniority
subject to fitness, came in 1972 subject to the coﬁdition
that the element of direct recruitment did not exceed
50%, In 1974, reservation in promotion by selectﬂén



Constn,/GOL

- 5 -

€rom Group C to Group B, within Group B and from

Group B to the lowest rung of Group A were introduced
provided the element of direct recruitment does not

exceed 50%, The limitation of the direct recruitment

not excee-ding 50% was raised to 66 2/3% in 1976 and
75% in 1989, _

1.5 Reservation Policy . of Govt, of India in favour
of Ls and STs has been provided in accordance with the

provision contained in Article 335 and 16(4) of the

Constitution, which are reproduced below :

%16 (4) Nothing in this Article shall prevent

the State from mgking any provision for'the
reservation of appéintments or posts in favour of
any backward clzss of citizens which, in the
opinion of the State is not adequateiy
represented in the services under the State,®

#335 The claims of t he members of the s and
STs shall be taken into consideration,
consistently with the maintenance of efficiency
of adninistration in the making of appointments

to services and posts in connection with the
af fairs of the Union or of a State."”

1.6 The basic objective for providing reservation

for Ss and STs in services is not just to incre ase

their representation but also to assure them, through
offering reserved jobs, an economic well being and social
status which would bring them into the mainstream of ihe

society, Reservation has been provided to overcome the

social disabilities and age old handicaps which the
SC and ST had suffered from,
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17  In view of these objectivés, reservation has
been provided in direct recruitment in Ail grades,
. In ¢ase of recruitment made on all india basis by open
. competition, it is 15% and 7.5% for £ and ST
R respectively, in grades C and D where recruitment
is done on regional basis it is proportional to the
representation of SG/SI people of the region, In
promotions, in Group D,C, B and upto the lowest rung of

Group A reseryation is prescribed 15% for SCs and 7.5%

STs whether it is. by limited departmental examination,

seniority-cum-fitness and selection on merit,

1,8 The rule regarding carry forward has also undergorie
‘change in these years, In 1952, the unfilled reseryed

‘vacancies for:SC/§I,was required to be carried forward
Brochure/p.ix  tO one subsequent recruitment year, two subsequent

recruitment year in 1955 and from 1§70 unfilled reserved

vacancies for‘QQ/SI are to be carried forward.to 3
subsequent recruitment years except in promotion by
selection from GrdUp C to Group B, within Group B and
from Group B to the‘lowest ruﬁg of Group A where the
principle of carry forward does not apply.- Along with
the principle of Carfy-forwa:d, the provision regarding
exchange of vacancies between SC and ST has also changed,
The position in 1955 was that reserved vacancies between
sC/st were to be exchanged .in the same year of

recruitment, The position wgs rescinded in 1962 in



pursuance of recommendations of Scheduled Areas

and Scheduled Tribe Commission, From 1970, reserved
vacanciés can be exchanged between SC and ST in the
third and final year of carry forward except in
promotion by selection from Group C to Group B,
within Group B and from Group B to the lowest rung
of Group A where such exchange is permitted in the

year of recruitment,
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CHAPTER II

RESERVATIONS

(A) Formulation of Reservation Policy

2.1 The Committee have been informed that the following

are the Ministries/Departments responsible for formul a-

tion of reservation policy in favour of 3C/ST in

services :

(1)

(11)
(111)
(iv)
(v)
(vi)

Department of Personnel Tem
and Training

Department of Public -
Enterprises

Banking Division of -
Ministry of Finance

Insurance Division of -
Ministry of Finance

Ministry of Rural -
Development

Ministry of Urban -
Devel opment

Central Govt.
Services

Public Sector
Undertakings

Public Sector
Banks

Insurance

Companies

Distribution of
land to SCs/STs

Reservation in
Housing Facilities

2.2 QVDﬂring the course of evidence when the Committee

enquired as to which Department deals with Reservation

Policy, the Secretary, Ministry of Personnel, Public

Grievances and Pensions (Dapartment of Personnel and

Training) replied as under :

"There are two aspects of it viz. one

aspect arising out of the Mandal Commission's
recommendations and the second aspect is the
special reservation for SCs and STs in case

of promotions.
under our jurisdiction.

The second aspect comes
It is done by the

Department of Personnel and Training as per
the Government of India Policy."



(B) Implementation of Reservation Policy

2.3 When the Committée further asked about the Ministry
responsible for 1mplementation‘and monitoring of reser-
vation policy for SCs aﬁd STs, the representative of

the Department of Personnel and'Traininé replied that the
implementation of the reservation policy is the respon-
sibility of the various Ministries/Departments of the
Government of ¥ndia and Monitoring is done by a Special
Officer (known as Commissioner for SC/ST)#. He investi-
gates all matters relating to safeguards provided for
SCs/STs under the Constitution and to report to the
President upon the working of those safeguards
periodically.

2.4 It was further added that the Organisational set

up is existing in each Ministry/Departmsnt to oversee
implementation of reservation policy in their respective
Ministries/Departments and Public Sector Undertakings/
Nationalised Banks/brg;nisations/lnstitutions and other
bodies under their administrative control. Each Mnistry/
Department has SC/ST Cell to oversee the reser&ation
policy for SC/ST and its implementation. Each Ministry/
Department has a Liaison Officer of the rank of not less
than a Deputy Secretary who is responsible for ensuring

implementation of reservation orders for 5Cs/STs.

. e AN I A . .- - —

#. The Commissioner for SCs/STs has been replaced by the
National Commission for SCs and 3Ts w.e.f. 12.3.1992,
(The Constitution (65th Amendment Act), 1990)




(c)  RESEQVATIWN IN DIRECT RECRUTTMENT

2.5 The Commiitoc have been informed that the percentage

\

of rocservations in respect of Scheduled Castes & Scheduled

Tribes in Direct Recruitment is as under &=

DINRECT RECIUITMENT SC ST
(1) Direct recruitment on an All 15% 74%

India basis by means Of open
competitive examination

(1) Direct Rescruitment on an All India 165% 7%%
basis, othorwise than at (i) above,
i.e. by not conducting written
competitive oxamination.

(11i) Dircct Recruitment to Group 'C! In promotion to the
and 'D' nosts normally population of SCs,’
attr actlng cancdidates from a STs in the respec-
locality or a region tive States/MUnion

Territories.

a—-arre

e



2.6 During its study tour to Kerala, Madras and
Andhra Pradesh 14 October, 1992 when the Committee
examincs the State Bank of Travancore on recruitment
and promotion the Bank stated that 80 percent of the
posts are reserved for the lower category or the feeder
cadr: from Class IV to Class III and from Class III to
Class Ii and so on, Only 20 percent of posts are open
for direct recruiiment. When the Committee enquired

as to +hy this recruitment cannot be 50 percent through
direcct recruitﬁent and another 50 percent from the
Denartment, the representative of the Depaffment of
Pefsonnel & Training replied ™he recruitment in the ,
bankihg sector was on the basis 0f a bipartite settle-~
ment Bhe Management and the trade Union, so it is

75:25 and the problem cannot be solved uhless it become
50¢30 and for this we have to convince the Banks:-Unions.
In the Banks, the Unions are very powerful. In ﬁhe
Insurance Corporction also, the Unions are very power-
ful. I do not know whether we will be able to convince

themn to change it.*#

2.7 The reprasentative further added the other
alternative is that, in case you find that from the
feeder cadre you are not able to get enough people, then
you have to ensure that the Direct Recruitment takes
place from certain categories. Without Special or
Direcc: Rncruiﬁment, there is no way to correct this

imbalance.



2.8 When the Committee wanted to kan that the formula
of 50:50 is in practice in other departments, why the
banks are not adopting it, the reoresentative of the
Ministry of Finance replied, "We accept this basic
unfairnoss. But it arises because of the 75% and 25%
ratios We could introduce this 50250 ratio in the
banking system. It is a matter for negotiation with

the Labour Unions. We will have to discussbit with

them, It is not rcally in our hands."

. that
2.9 ‘then the Committee asked/the Ministry should put

all the matters bofore the Union and come to an under-
standing, Secretarv, Ministry of Finance stated

"ye 11l try and see what we can do. But I must mention
that this is one of those things which the labour
unions are totally opposed to., We will certainly do
our bast to bring this to the forefront and see whether

they are willing to change.®

2,10 Uhen ﬁhe Committee further asked that the orders
of the Govérnment of India are supreme and that will
prevail upon any of the agreement with the labour unions
and other class of people and the Ministry have to
éxamino vhether the Presidential Orders should be
implenented or th~ bpinion of labour unions. In reply,
the Sccretary, Minictry of Personnel, Public Grievances

and Pensions (Department of Personnel and Training)



stated, "in this matter it is better to take unions
inte confidence, making attempt with the Umions is

the best solution,®

2.1! On the same point Secretary, Ministry of
Finance added ™I have noted the points which you
have made and which the Committee in its report

draws attention to, We will do that."



2.12 As agreed curing the course of evidence

the COmmittee recommend that the Ministry of
Finance $hould put all the’natterSAbefore the Bank
Union and come to an understanding of 50:56 ratio
ises OC percent through direct recruitment and

5N vercent through promotion so that the backlog

of Scheduled Caste,/Scheduled Tribe vacancies is

filled up.
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(D) Reservation in Promotion
2.13 The Committee have been further informed that
the percentage of reserVatibn in promotion in respect

of SCg/STs is as under :

SCs SIS

(1) Posts filled by promotion 15% 74%

through Limited Departmental

Competitive Examination-

within or to Group 8,C and

D in which the element of

Direct Recruitment, if any,

does not exceed 75%.
(ii) Posts filled by promotion  15% 4%

made by selection from
Group B i.e. Class I to

the lowest rung of Category
in Group A i.e. Class I and
Groups B,C and D posts in
grades or services in which
the element of Direct
Recruitment, if any, does
not exceed 75%.

(1ii) Posts filled on the basis 15% 5%
of seniority subject to
fitness in Groups A,B,C,D
posts, ingrades or service
in which the element of
Direct Recruitment does not
exceed 75%.
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B.  PR0U0MT4Y PRUCEDURE e
7 2.14 Min the Committce wanted to know the promotion
‘nroceruse in differsnt Ministries and Departments and
when did the resgrvatioﬁ in promotion come into existance,
*. Ministry of Persorind Public Grievantes and Pensions (Deptt.
g;fggat'3 'Of:Personnél &‘Tréining) have informed fhafithere are at

present, 3 nodes of promotion existing as prescribed by

Departm-nt of Personnel and Training H

1. Limited Departmental Competitive Examination.
2. By Selection
3, By Seniority--cum=Fitnessa

Generally All Ministries/Departments follow.the instruc=-
tions of Department of Personnel and Traiﬁing in cases of

promotions., s e

5.15 “For an".imbdrti)él and‘.qniform pr0cedﬁre of recruitment
‘to serviées, it is necgssary that there shbuld be prescribed
recruiimnt rules for evary post/grade and all recruitments

made in accordance with thésé rules. In déqiding on the
methods of”fecrﬁitmqnt the main cOnsiderétiOn naturally

is whether a direct recruit or a person witﬁ expérience of
work in the next lower grade would be more @uitable for
appointment to the post/grade. Benerally departmental
experionce in an office is not ‘only essential but may

also b> nreferable to more academic qualifications for

maintaining efficicncy.
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2,16 Everw person ecligible for promotion and in the

field of choice should be considered for promotion,.

2417 Zuployln, O oonriadnts should'égfiﬁéie the ngmber
of vacancica'whiéh might arise in the succeeding year for
_being filled by promotion on the recommendation of a
Departmental Promstion Committee and also convene a meeting
of thn Dona:tmental Bromotion Committces at regular annual

intervals,

2.18 The administrative authorities should ensure that
the information furnished to Departmental Promotion
Committe. is accurate and in proper order in all respects.
Ministri:zs may“idvestivate all cases of delay and subﬁiSsion
of incorrect particulars to the Departmental Promotion
Cbﬁﬁittqe and take suitablé action against persons res=

ponsibic for default.

2.19 I7 a candicdats who is recommended for Direct
recruitment is also among these recommended for promotion
by the L partmental Promotion Committee, he should be
‘appointed as a diroct recruit or a promOttée according as
his turn for appointﬁent cdme§ earlier from direct
recruitment list or from the promotion list.

2420 The Committee have been further informed that the

reservation in promotion on the basis of departmantal

competitive examinaztions came into force from 1957,
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2.21 Tha Committce observed that the SC/ST Employees
arc no: given promotion to the next higher grade for
want of experience., When the Committee enquired about
the const;aints/diffiCUlties faced by the Government

is givin~ promotion to SC/ST candidates to the next
higher fradc by relaxing the period of experience.

The Depma~tnuznt of Pérsonnel and Training replied that
in the mztter of promotion, relaxations and conéessions
are available to SC/ST candidates. Briefly, these are

as follovyz 2=

(a) In promotion by selection from Group B to the
iowest rungy of Groun '..', within group '3'. and from
group 'Z', to group 'B', the zone of consideration is
extended Lo 5 times thz number of vacancies.

(b) In promotion by selection to Group 'C', and group
D', therr are additional select lists for SC and ST
officers separatcly and for these additional select
lists only $C and 3T officers redpectively from the
eligibility list arc considered.

(c) For posts which carry an ultimate salary of
Bs.5700,=p.m. or less, SC/ST candidates who are senior
enough to be¢ within the number of vacancies for which
the select list is to be drawn up would be included in
the list »rovided they are not considered unfit for

promotion {not withstanding the benchmark).
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(g) In promotion on the basis of seniority-cum-
fitness (non~selection posts), separate lists are
to be oraos~-- ° “c» ~oneral, SC and ST candidates.
Schedulacd Coste and Scheduled Tribe candidates are
to be considared s~darctely in respact of reserved

vacancics, t

td

2.22 Bvery effor® is made to see that the vacancies
reserv-d 7o- Scheduled Caste/Schevsgilleed ggg}?ge S.’Lcl;l 56/ST
promotion are filled by SC/AT candidates/with less
expericncce than the gensral candidates are considered
and promoted provided they fulfil the minimum .
experience prescribed in the relevant service rules/
recruitment piles SC/ST candidates cannot be denied
promotion morely for want of ex?erience provided

they fulfil the orovisions of the relevant ruléds

and they are considered suitable in other respects.
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2.23 Thc Commit:ce regret to note that there is

no reluxation in weriod of qualifying service for
Schauulad Custas, hcheduled Tribes consequently
vacancics reserv::! for Scheduled Castes/Scheduled
Tribes remain unfilled. The Committee recommend that
Miniztry should considér to provide relaxation in
the nerpiod of qualifying service so that backiOg
quota can be fillcd up. The Committee further’
recommens that the Lepartment of Personnel & Training
should yive duc conces§i§ns to Scheduled Castes and
Scheduled Tribes at all levesl in promotions both

for oificers and other grades.

2.24  The Commiitoe recomménd that Ministry must
bring « wroposal to remove all restrictions limiting
apvlicability‘bf roservation orders to any level or
grou» ~na follo. “he Supreme Court Judgement in
Syndicate Bank case to apply reservation upto the
highest level in all Ministrles and Departments,

Public Scctor Undertakings, Public Sector Banks etc.



(&) Serfices/Posts exempted from ervation

LYt W R e

2.2% The Committee have been informed that the reserva-
tion in services for SCs/STs do not apply in the following
cases

(1) Vacancies’filled by transfer on deputation;

(2) Temporary appointments of less than 45 days
duration; '

(3) Those work chargesl posts which are required
for emergencies like flood relief work,
accident restoration and reliefy

(4) All scientific and technical posts satisfying
" the following conditions:
(a). The posts should be in grades above the
Lowast grade in Group 'A' (Class I) of
the Service concerned. .
(b) They should be classified as scientific
‘or technical in terms of Cabinet Secre~
tariat OM No.85/11/Cf-61(1) dated
28.12.1961.
(c) They should be posts for conducting

research or for organising, guiding
and directing research.

2.26 The reasons specified by the Ministry of Personnel,
Public Grievances and Pensions (Department of Personnel
and Training) for not applying reservation for SCs/3Ts

are that scientific and technical posts above the lowest

-



rung of Group 'A! require a high degree of tzlent and
skill. As suitable 5C/ST candidates are nbt available,
and there is no scope for relaxation of standard, these

posts have bheen exempted from the purview of reservation

orders.

2,27 The Ministry further stated that Reservations is
also not provided in posts to be filled by transfer on
deputation. Filling up the posst on deputation basis is
only a lateral process within the organisation. TFor that
reservation already exists at the time of initial recruite

ment/promotion. :

’

2,28 When Committee desired to know the efforts made to
make suitaple SC/$T candidates available ‘for scientifi¢

and technical posts, the Ministry of Personnel, Public
Gttevances and Pensions(Department of 'Personnel and Training)
replied that prior to 1975 all scientific and technical

posts required for conducting research or for organising,
guiding and directing research could be exempted from

the purview of reServation-orders.',¥6'1975 scientific

and technical posts upto the lowest rung of Group '.\' were

also brought within the scheme of reservation.

2,29 In reply to a question as to why even after 45
years of independence SCs/STs have not been brought to the
level which may make them eligible for scientific posts,
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$

the Ministry of Porsonnel, Public Grievances and Pensions
( Department of Personnel and Training) 'stated that as

-ui al 1eSeivaw.un are concerned, right from 1947,

there is a set paﬁtern. However in regard to Class IV
services, there is already reserVaiion in the scientific
departments. Most of the posts in the Scientific
Departments are of Group 'A' posts. So reservation is
not applicable. That is whf when you talk of Depart-
ment of Science and Technology, they have got posits like
Laboratory A$tendants, Laboratory Supervisors and
Researchers viz. research people, where obviously, the
very nature of those jobs require a minimum qualifica- -
tion of a degree or a post graduate degree in sqience.
They do mot take anybody elde. That is why there is a
prbbiem. .Tﬁe.Sécretary, Ministry of Personnel, Public
Grievances and Pesnions, further added " My suggestion .
to you would be that the Committee should‘tell the
Department of Science.énd'Technology to list out the

posts where reservation can be made applicable".

-
0

- 230 The Committee find that in certain Departments,
Public Sector Undertakings ;tcm initially appointments
are made on ad-hoc basis followed by regular appointments,
Consequently posts reserved for SCS/STs in regular
appointments are not filled up. The Committee, therefore,
recommend that there should be reservation in adhoc

appointments also.
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(G nEVL:S HESERVATION PERCENTAGE

e =i, o-\.‘o P LW S LB B LE L MSENVRIS @ A e

<431 On ithe basis of population census of 196l percen-
tage 0"""‘f.-sorvnfion 1,0, 15% for Scheduled Castes.and
7.5% for Scheduled Trlbes was fixed on 25.3.1970. 3
Aftor 1970 the )oaul~ilon of Scheduled Ca&tes/Schcdulcd
Trib s has incrensed manifold. When the Commlttcaiasked
abou: “he views of Mlnlgtry for increase in percentage
of.:,qw4vat10n on accoung Of the increase in Scheduled
GCSLCQ{SyhedUIGd Tribes population, it has becen stated by
th~ Dcpartmeni of Personnel and Training‘that thelre§er-
vation porcentages in respect of direct recruitment to
Gnoup";“and !Bt posts on All Indié basis are basgd on
tﬁe gcensus figures of 1961 and no change was made in these
aftar the 1971 census, as the population percentage of
Schuduled Caste an:! Scheguled Tribe as revealed in the
1971 consus did not wa £vant any change in tho reservation
percontages‘prqscribed, further the 1981 census figures
did no. cover the State of Assam,’the~A11 india
Ponulciion distribution for Scheduled Caste/Scheduled
Tribe waz not clear. The reservation percentages,

theorofore, wer: not reviowed.



2.32 The Committee have been further informed that
reservation percentages, im respoct of direct recruitment
o Cucup 'C' aind 'D' pests, prescribed on local/regional
basis, which were earlier base2d on the 1971 census, were
reviewed in the light of the population digtributién
indicated in the 1981 census, and revised orders werec
issued in 1985 and 19€6 prescribing fresh rgservation

percentages.

2,33. The Committee note that the reservations for
SC/ST in Public Sgrvices was decided on the basis of the
population of 1961 census, considering SC/ST population
in proportion to the general population as 14.64 and 6.80
percent respectively. Accordingly the percentage of
reservation for SCs and STs was decided as 15% and 7.5%

respectively on 25.3.1970.

dis appointed
The Committee are [ to note that there is

no proposal at present under consideration for revising
the percentage of reservation even after 3 decades of its
implementation. Tha feel that sinse 1951 census fidureem
are now available with Ministry of .elfary, there is: a
strong ecase for review of recscrvation percentago ¥or SCs/
5Cs on the basis of [.‘rhe Committee, therefore, recommend
that population should be considered as the main criterion
for fixing the percentage of reservation in services and

the existing perdentage of reservation be revised

accordingly.
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GHAPTER 3, W
WORKT:S OF V SCHEULE IN SCHEDULED AREAS

v SO X . DAL P S ¢

3.1 Thsre is a nrovision in the V Schedule,
para 2, empoworins Union Government to extend
its crecutive nower to give direction to the
Statcs having Scheduled Areas as to the adminietra=-
tion of Scheduled Arcas.

3.2 But during the examination of Ministries

of llomec, Law, Wlelfare and Personnel, all were
ananinous that directive can be issued by the
Union Government to those States having Scheduled
Arecas ancd the Welfare Ministry, which is the

nodal Ministry to deal with the development of
Scheduled Tribes, can issue directives The
Cabinct Secretary also in a letter subscribed

the same view ans stated that the Welfare Ministry
have t0 seck the permission of Cabinet to issue
the directive. The Constitution came into force
in 1950 and it is the 43rd yecar but not a single
diroctive has baen issued so far. The guide-
linos, letters anc suggestions given by various
departments for Scheduled Areas have been
overlooked and flouted by the States and some
States have become party to the exploitation of
the tribal people. For example, Bihar and Orissa
Governments during their examination last year

stated 1n writing that the drinking has caused
serious harm to the tribals but they spread their
net in Scheduled ..rcas or ITD\ areas to earn more
rovenuc. In this connection Governmdnt of Orissa
stata that "tribals usually spend large amounts
of their incoma on social and religious
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cercnonies mostly based on superstitions and
spencd l&vishly on consumption of liquor ag a
_rasult of which they are prepetually indebted
to th  oncy=liaders.® In a note the State
Goveranent of Bihar sfated that ®"drunkenness is
th~ bano of the tribal society. EXtra income
ageruing Out of agriculture or from wages is
spent on liquor. The dealers of country liquor
take undue advahtago of the simplicity of the
tribale and try to oxploit them." Government
of India issued lotters to Chief Secretaries of
Stat2s having Scheduled Areas to close down
liquor shops anc ban country liquor in ITDA areas
as ft has bcen fOQnd to be a major source Of'
exploitation of tribals. Late Prime Minister,
Smt. Indira Gandhi, in her Minutes dated 19.6.74
stated that revenuc should not be the COnsi-'
deration for sale of country liquor to run
the government, I the State is under constraint
of resources tho developmantal works can be
reducod tolfhat extent 5ut tﬁn country liquor
should be banned as per the recommendation of
Dbobor Commission appointed by late Pandit Nehru,
First Prime Minister‘g? India, which has been
accented by the Government of India and also by
the State Governments. Jfter the report on Tribal

Deveclopment in Orissa was placed in Parliament
by the Committcc on 22 and 23 December, 1992,
it was sent to tho Government of Orissa on
4,2.1993 roecommending to close liquor shops in
Schaiuled fAirca%. But the Staté Government have
askod tho Collectors to open more branches of



\

T

licquor shobe in Sch;dulgpgﬂreas through contfactors-
Th> Committoejaf; upset and ¢ tremely unhappy

abou; the non-implementation of excise policy in
tribnl ar:as o5 Jocided. This is inspite of so
many r-.cucests, 1ettcr§ and guidelines issued by
tho Union Govgrnmcnt.‘ Most of the States have
fully or nartially flouted the guidelines except
Anchra Pradesh, Gujarat, Tamil Nadu and one or

two moi $tatos. ,indhra Pradesh has accepted this
princinle not only in tribal areas but in the whole
Sta.e vhere the» revenue was"'round_a_lbOutRs-mb crores

as stated by the  peor yomr/in the entire Stato and in Scheduled
"y fare secretaryy

The revenue is Arcas it may~ be reundabout 136 S to Bs.6 crores.
round about . .

k«60 crores por Thiec shous thot the attitude of a State Government
year ke .

is quite different from one State to the other.
The Commiﬁtee roecucsted the Union Government to
issue lirective to the States but 1t has not been
igsu~d sinces last 43 years and it is likely

that it cannot be issued in future also.

33 The main aim of the Government is to
4‘ eliminat> exploitation of tribals and give thom
socio—~~cconomic dovelopment in Scheduled /reas.

Unleoss oxploitation is eliminatnd there can be

no development of any tribal., Under Article
339(2) of the Coastitution the Union Government
is authorised to0 Jortulata schemes and policies a

and allot funds to implement them through States
in 3ch.duled Arcnc ond give directions in this
regaf”. Iy apnaald that Artidle 365, which
provides meximum nenalty for a State if the



directive is flouted, has no value. The Committee
are of the oninion that the cuidel-nes and letters
should be honoured by the States having Scheduled
Areas to maintain the State and Centre relation.
It is not necessary that Article 355 should be
invoked. ‘In the Cpnstitutent Assembly this was

discussed and Dr.Ambedkar stated:

"Onc: there is power given to the Uhion
Covernment to issue directions to the
-States that in certain matters they must
act in a dertain way, it seems to me
that not to give the Centre the power to
take action when there is failure to carry
‘out those directions, is practieally -
necativip the directisns which the
Constitution proposes to give to the
Cenire. Bvery right must be followed

by 2 remedy"."

3.4 In this connection Sarkaria Commission made the
following recommendations in its Report:

WArticles 256, 257 and 365 are wholesome®
orovisions, designed to secure coordination
between the Union and the States for
eifcctive implementation of Union Laws

and the national plicies indicated therein.
Nonetheless, a direction under Articles
256 and 257 and the application of the
sanction under Article 365 in the event

~f i%s non-compliance, is a measure of

last resort.Before issue of directions to

a Stata or application of sanctlon under
Article 355,utmost caution should be
exercised and all possibilities explored
for settling poidts of conflict by all
other available means.

Feceralism is more a functional arrangement
for cooperative action ‘than arstatic
institutional concept. Article 258 provides_

a 1ol by the liberal use of which cooperative
federalism can be substantially realised in th
the working »f the system.A more extentive

and genereous use of this tool should be

mace than has hitherto been done for
nracressive dacentralisation of pmers to the
Governments of the States and/or their
nfficers and authorities®.



3.5 The Committee feel that any request, letter or
guidelines issued by the Union Government should be treated
witih due respect and Acticle 365 should not be used in every
case but only in extraordinary circumstances as rarest of the
rare cases. This has been made clear in the Constitutent
Assembly. If the letters and guidelines are not honoured by
the States forever and no diractive was issued a2ven once in
43 years there is no meaning of powers under para (3), V

S8chedule and under Article 339(2).

(q%rPara 3.6 Para 5(1) of the Constitution émpowebs the Governor

Sy of a State having Scheduled Areas to suspend any Act passed
by Parliament or Legislative Assembly fully or partially or
enforce it with amendments. This'bower is not utilised by any
Covernor except Governor of Andhra Pradesh who has issued large
number of notifications for single line administration and
reservation of posts for Scheduled Tribes in Class III and
Class IV posts. All the class IV and most of Class III posts
are reserved 100% for tribals and qualifications have been
relaxed %éj?%heduled Tribe candidates, The Committee are

) extremely happy to find these notifications issued by the

vernor of Andhra Pradesh urdder Para 5(1) and direct the

;ZIfare Ministry to send copies of the memorandum issued
by the State Government of Andhra Pradesh to >ther
Stat;s and pursue them with a directive or otherwise to give

ef fect to thims without any further delay.
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3.7 The Committee observe that the privileges
availeole wiwi sanvuayati Raj Act aoc rot provided

to Scheduled Areds giving the plea that 5th Schedule
is already in the Constitytion for the Scheduled
Areas. But since last 43 years not a single directive
has been issued under 5th Schedule. The Committee
recommend that PR-Act should be made apnlicable to
Scheduled Areas with immediz te effect under

Para 5(1) of the 5th Schedule,

(C)fPara 5(21 3.8 Working Group of Planning Commission{1990-95) has
recommended vide para 5(2) of its report that
more regulations whih are meant for the pease
and cood government, should be framed by the
TﬁA.C. to avoid extremist activities in tribal
areas where tho> neommle living at the
lowest rung of our society face all sorts of
exploitation. So far no such reoqulation has been
framed by the TAT except Mongy ~lenders Act and
land transfer regulations which are not properly
implemented by any State except Andhra Pradesh
which his followed the guidelines of Government
of India in true sense. In this context the TAC

can frame any regulation beneficial to the
tribals and went to the oxtent of saying that
it can bypass the High Court as per the version of SC
Law of a State but all remained on paper.The Working
Croup has warhed that such steps should be taken up
jmmediately to avoid extremist activities and for the
. peace and good government for the tribals. Report
' ~f Schedulad Caste and Scheduled Tribes
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Commissioner sta*ed that the production >f agriculture in
tribal areas has gone down due to large-scale transfer of land
by the tribals to non-irioals and their econowic 8tandard 1is
going déwn and the debt on them is increasing. Drastic action
need to be taken on the line of Ahdhra Pradesh to prevent land
transfer and provide employ@ent to the tribals. The TAC should
be activised on the liﬁe taken by Andhra Pradesh éovernment

and should be given effect to with immediate effect. This
State have purbhased good land and provided to tribals and
Harijans fer their economie development instead of giving them

wasteiland, unfit for pulfivation.

(D) Agricuttural frqguction
3.9 As per the 1981 census, 42.5% of 3T population were

main workers. Of them, 54}4%'were cultivators and 32.6%’were_
agricultural labburers. About 87% of the main workers, there-
fere, were wholly or largely dependent on agriculture. Low

Hgricultural producti-ii; is a cause for alienation of tribal
lands, chronic indebtedness and failure to repay credit obtained
from banks and iwstitutions such as LAMBS. This sets in
motion a cycle leading to pauperization of the tribals depen-
dent largely or wholly on agriculture. The productivities in
the TSP districts, exept in three States, have generally been
lower than the State Averages, for all crops. Several of the
TSP districts have shown decline in productivity in 1985-86 as
compared to 1980-Bl. There is a shrinkage in area under
certain.important food crops. .There is a drop in productivity
in 1985-86 as compared to 1980-81 in respect of certain crops/
districts even though the eorresponding State average of
productivity have increased for the same crops.



(E)  Indebtedness

3.10 The problem of indebtedness among the tribals is
serious, It is a sywpeom of economic malaise. At the
household level, it is indicative of poverty, of an imbalance
between income and minimum consumption requirements and

lack of resources for carrying on gainful activity and
employment. According to a sample study done ‘by the
Planning Commission in selected ITDPs, the indebted among
the tribals increased from 14.4% in 1975-76 to'33.777% in
1982-83. The debt liability. per household increased from-:
Pse419/~ in 197576 to K.818/- in 1982-83. The.tribals .
borrowed money both from institutional and non-institutional
sources. 72% of the tribals were indebted to non-institu-
tional sources including shopkeepe;s, friends, relatives 4
etc., while 4% of the tribals were indebted to institutional
sources including both banks and cooperatives.

311 The causes for indebtedness are many amd varied, but
it cannot be doubted that unscrupulous money lending .,
practices and exploitation of tgibals are important factors.

3.12 16 TSP States/UTs have enacted laws or issued
«segulations to regulate the business of money lending and
to give debt relief. However, the enforcemen} of these
nirotective laws continues to be weak. Apart from the laws,
the eradication of indebtedness required establishment of
institutional sources of credit, reasonable rates of
interest, streamlined procedures for meeting requirement
of botb productionaand consumption credit and a
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substantial increase in the ~ncomes of tribals. Along
with this, thzro is a need to encourage thrift among
the tribals an” tc reduce ttic drinking habit, which not
only contributes to indebtedness but is deleterious to
health,

3+13  The Working Group recommanded that the existing
laws, roculations on monalending and debt reliqf should
be strinzently onforced and cenfercoment of laws
monitored. Mark_ ting of produce, suply of agricul-
tural 'inouts and supply of sssential commodities should
be arranzed through cooperatives or through other
institutional framework.

(B). “OINISTRATION OF SCHEDULED AREAS

3.14 The working-»{cl;oﬁp of Planning Commission (1990-9%)
folt that the simgie tribal situation requires a simple
administrative st ucture. The Werking Gr0up'c0nsidered
the requlatins framcd by Madhya Pradesh in this context
an2 felt that comprchensive regulations should :be
framoed by the Stales using the Fifth Schedule provisions
which dill provide for administrative sct up of
Schesulad dreas vith unity of command at the level of
bloclk an:i project, Qﬁich will lay down a code of
conduct for officers and other staff posted to these
arcaz -0 make th:m more accountable for actions

which affcct the tribal interest; which would regulate
the activitics of outsiders including foreigners, in

these urcas and vhich would work for redessal of
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trib.l grievances on account of land, forests, employ-
ment, money-lenine ctc. Under the Fifth.Schedule, the
executive powers of the Unlon extend to giving directions
tv thie btates as «v wne administration ot Scheduled
Arsac, The rorking §roup felt that it is time for the
Centre to consider giving directions to thase Statcs for
freming requlations on administration and for ensuring

peacc cnd good govornment of these areas.

3.15 JAfter goine through Dr. .mbedkar's statement in the
Constitucent Asscmbly while framing Article 365 and the
. recomsondations of Sarkaria Commission in this regard along-
cwith thi» reoorts of the Working Group of Tribal DevelOpmgpt
Plannin; Commission, 1990~95, the Committce, feel that
vith the Cooperation of the States the administration of
Schedwld Areas and schemes drgwn up under Article 339(2)
can b: acbieved successfully but when the States did not
abico by it for the last 43 years it is not expected that
this can be doac 1. future also., Thereicre, the Ministry
of .Jeclfare is urg-d upon to explain and pressuries State
Govornments to ot the work done with their cooperation as
per th recommencda*ion of Sarkaria Commission. In the
event of failur: in this attompt within the next 3 months,
action should be initiated to issue a directive as a last
for this purnosc as cxplditation of tribals
"resort taking all formalities required/is a sorious lapsc
on the part of thc State Governments concerncd as the
Central Government cannot remain a silent spectator of tho

oxplbitations caused by the Stat: Governments concerned.
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3.16 The United Nations Organisations has

declared 1993 as International year for indigenours

cpeoples The Coulil request that tha Govi.

i

)
L

|

should ptovide special consideration for the beneficial
programmes for the tribal development and draw the
attention of the Covt., to implement all the recommendation

made under 5th 3chedule.
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CHAPTER ~ IV

A.PRQJECT CGST: SQCIO-ECONOMIC DEVELOPMENT QF $Cq/3Ts .

4,1 Integrated Rural Development Programme was launched
on 2nd October, 1980 all over the courtry, it continues
to be a major poverty alleviation pTo gr amme in the field
of rural development. The objective of IRﬁP is to enable
identified rural poor familites to cross the poverty
line. This objective is sought to be achieved by pfoviding
productive assets and inputs to the tarcet groups. The
appraach under IRDP is-to cover the poorest of the poor
in the first instance. In the identified target group,
at least 50% of the assisted families should be from
Scheduled Castes and Scheduled Tribe families.

4,2 The Committee on the welfare of Schduled Castes and

Scheduled Tribes visited the State Bank of Travancore in
October to examine the credit facilities extended to SC/ST,
In Nagareoil District the Study Group found that the
beneficiaries belonging to SCs have purchased bullocks for
cultivation and the cost of each pair of bullock was
Rs+6,000/- and the State Bank of Travacncore had financed
only Rs.3500/-+ The beneficiaries obtained the remaining
balance from the private money-lenders to make up the
shortfall, when the Committee smquired as to why they have
gone to the private moneylenders the beneficiaries rdplied
that they approached the Bank in this regard but the bank
refused to give them more than $.3500/-:The Bank management
carified that the Project cost of a pair of bullocks has been
fixed at Rs,B00/- and, therefore, they could not finance

more than this.



- 37-A -

4.3 Due to escalation of cost a pair of
ordinary bullocks cost Rs ,6000/~ in Kerala and non-
availability of full finance has :ompelled to
go to the private money lenders who oxploit them
because they will not be able to repay the amount
with interest. The Committee obsdrvé that instead
cf healping thé poor benaficiaries, the bank management

has encouragedﬂthem to go to the pgivﬁte méneylenders.
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(B) Income Ceiling
4.3 During examination of 33I raga ding crodit

facilities extended to SCAT in bank officials informed
the Committee that the income ceiling of Inteqrated
Rural Development Programme beneficiaries has been

fixed at Rs.11,000/- from 1.4.1992 and before that it

was 15e6,400/=. In some States the Integr;ted Rural
Devel opment Prgjects beneficiaries are seleétod on the
basis of land holdings as most of them are cultivators
'by profession. A person possessing 5 acres or less than
5 acres is considered to be living below the voverty
line and considered one of the beneficiaries and the

person with more than 5 acrew is denied any benefit.

4,5 In tribal areas more than 90% of the people are
either landless labourers or agriculturalists with

some land, 80% of them are below the poverty line in
actual sense. The Committee observed that the land
capability varies from one region to another, therefore,
income ceiling cannot be calculated correctly on the
basis of possession of land alone. The land and
productivity of land has to be taken into account .

The Committee observe that in some districts many
middle class fammers who actually live below the poverty
line are not getting any assistance under Rural

Devel opment Programme as 5 acres of land is taken as
the ceiling for selection of Integrated Rural Devel op-

ment Programme beneficiary.



4.6 The Committee feel that the double foriula
considering possession of land and income is not
bencficiary therefore the land criteria should be
scrapped and'only the ectortomic criteria of income

T7011,000/= and less should be considered.



(A).  STAFF STRENGTH_AND SHORTEALL
S HORTF /LIS
5.1 The Committee have been informad that the

following is the staff strength in all categories
of posts in various Ministries/Departments of the
Government of India from 1989 to 1991 is given below:-

B e T A TR G SR | D AD W ) B D WD . MG PE WA W B W B B B G P

Year Category Total No., Number of Percentage Percentage
of posts of employ- 5Cs STs SCs STs Shortfalls

U - -1 - S, . SCs . STg
1.1 A 61175 5204 1373 8.51 2,24 6.49 5.26
1989 B 86018 10021 1720 1L65 2.00 3.35 5.50
c 2224212 33030 100435 14.85 4.52 0,15 2.98
D 1092715 223045 . 7Q583.20.4L 6.46 _ - ____1.04
1.1
1950 A 61686 5331 1593 B8.64 2.58 6,36 4.92
B 92068 10497 2222 11.29 2.3 3.71 5.1l
c 2017234 336880 10703 15.19 4.83 - 2.67
D 1105165 237400 74327 2L48 6,73 - 0.7V
1.1 62560 5689 1584 9,09 2.53 5.91 4,97
1991 102532 12115 2414 11.82 2,35 3.18 5.15

A
B
o] 2402089 376015 U666 15.65 4,98 ~'  2.52
D 1167836 248101 79589 21.24 6.82 -  0.68

W M o e -

e e e e e m——
&, 2 The'gommitteé observed that in category A & B, there
is shortfall of SC/STs but in case of Croup C shortfall
exists for Scheduled Tribes.

§.3 When the Committee wanted to know the measures taken
by the vaernmeﬁt to make SC/ST candidates suitable for

the posts to fill up the backloag, 1t was submlttedrby the
representatives of " the Ministry of Welfare that/scrutinis-
ing these posts, conscious decision is taken regemding

relaxation in qualifications and experience.



8.4 The 'represehtati\}e of the Mini strf of Welfare
renlied "we are training a number =+ people especially
“om comoetitive examination liie the IAS/IPS, the
percentage results though ood, but they arz not very
encouraging:. Sinilarly, for other posts likz bank
~Yarks, typists, stenocraphers, 2tc. we havz coaching
centres. They can also b2 mounted up but there we
have constraints »f funds and we are unable %o [os)

in a big way".

5.8 The Ministry itself sugoested that "in all
there are two recommendstions for this one is training-
idgptification of the posts and then what can be relaxed. -
.The second one is training in massive way - those people

‘who can easily be selected for these posts™.

56 _ - The Committee note with dismay that there is
huge -shortfall of SCs/3Ts in grade A and B services and

" here is also shortfall in grade C and D services of

| Scheduled Tribes., The shortfall figrues as on 1.1.91

in grade A abd B serviées for SC are 5.91% and 3,187
respectively and forSTs 4.97% and 5.15% respectively. There
is no shortfall forsbs in Crade C and D services but

for STs in grade C, D (ex sv‘heepers) and D (swecpers)

are 2.52, 0.68 and 3,62 respectively. The infomation
provided cover the 65 Departments under Covernment »of
India (Annexure I), The Committee recommend that all out
efforts should be made to enusre prescribed percentage

of representation of S@&/3Ts in services without further

e v,
. - T. -~ . el
¢ . , o) L} PTL A
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' delay. The Comnittee alss recommend that special

efforts should be made to make s¥ailable ST candidates

for these services,

5,7 The Comnittee recommend that the best among
the Scheduled Castz ‘Scheduled Tribe&should be selected
while making recruitment t» non-technical and auasi-
technical class III and Class IV posts and give them
in-service training to méke them efficient in their
work. This will help in clearing the backlog at the

earliest. \

5,8 TheCommittee further recommend as sugoested by
Ministry of Welfare during evidence that relaxation in

, eligibility criteria should be given to SCs/STs and
;fter recruiting them they should be imparted in-service
training at massive level which will keep in'wiping out

the backlog.

Ss9 The Committee further recommend as agreed to
during evidence for the opening of pre-examination
training centres at district lewvel in various states
especially in isolated and backward areas for imparting
training to SCs/ST candidates in respect of subordinate
services examinations held by the UPSC/SPSC/3SC etc.
The Deptt. of Personnel and training should take the

resoonsibility to review the performance of such training

centres,



83.10 The Committee have observed that the
information in respect of statf strengln v.s—d~vis
shortage of stafi for all the cs.egory of posts

in respect of certain Ministries/DEPartments such as
University service, judicial servicés, organised
private sector had not been suppiied at all and in
respect of eartain Departments uptodate ih%brmation.
has not been supplied on the plea that the information
has not been received from the concé:ned Ministries/
Departments, However, from the inforwation furnished,
the Committee have observed the overall shortage of
SC/ST posts in the various Ministries/Departments.

The Committee re@ommend\£hat Ministry should ensure
that up-to-date record of statistical figures in ’
respect of all the Ministries/Departments is maintained
in future so that the same could be made available

to the Committee as and when required, The Committee
also recommend that * all necessary action should be
taken against the Ministries/Dpartments which have

failed to supply the requisite information,
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The Committee heve boen informed that the vacancica

reserved and.filled in Directors, Leputy Soeocretaries, Seation

-~

. wors and Assistants are as uncer :

VACANCIBES RESEAVED AMD FILLEC IN DINECTORS

" DEPUTY SECRETARIES, SECTION CFFIC:3S /ND

ASSISTANTS DURING THE L/ST THREE Y iNl

T ey

Year of Vacancies = Scheduled ggﬁgqg Scheduled Tribes
E xam. Total Filled “Total "~ Filled “TS?E%Q"?Tiied
DIRECTOR'S PGST

1988 16 16 Wl Nil Nl Nil
1989 16 16 9 9 Nil  Nil
1990 23 23 NIl Nil Nil  Nil

DEPUTY SECRETARY'S POST
1988 37 37 12 12 2 2
1989 40 40 13 13 4 4
1990 40 40 ) 9 [l N

SECTION OFFIGERS GRADE (D) *
1988 51 35 8 7 Y 2
1989 33 32 5 4 2 2
1990 49 49 6 5 3 4

SECTION OFFICERS GRADE(SENIOXITY QUOTA)

1988 43 43 6 6 4 6
1989 118 118 18 20 8 221
1990 164 164 24 24 13 6

-~ -.

Contdesee



N -45’—

Year of v ies Scheduled 6—Stes‘_ Scheduled Tribes
Exam. T_%_—otal 1ad Total “"‘F‘aﬁ Tod . Total ‘Fi'lﬁ"e

SECTIQN CFFICEIS GRADE_(EX/u QUOTA)

snog 43 43 6 19 3 2
1989 118 118 18 18 9 2
1990 164 164 24 21 12 2

/SS IS TANT GRADE EXAMINATION

1988 . 322 309 62 58 36 32
1989 824 783 135 132 63 56
1990

ISS ISTANT GRADE(SENIORITY QUOTA)

1988 322 294 62 62 36 15
1989 1649 1544 249 233 155 32
1990##

* The information regarding vacancies filled is based on
the nominations made by UPSG,

#*  Information forthe year 1990 was not furnished by the
Ministry.
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5012 Tho Committee are unhap»y to note thgt at

the level of Directors out of.23 vacancies filled
curing 1990, the vacancies filled for SQ§ and STs
were nile  The intake of SCs at the level of Deputy
Sccretary is botter than those of STs,

5,13 Theo Committee regret to note the. poOOr

intake of STs.in Section Officers Grade

(scniority quota) and (exam quota). The shortfall
figures for STs during 1990 in Section Officers Grade
.seniority quota, and exam quota are nil and

3 respectively and for STs 7 and 10 respectively.
5¢14 The Committee further note with dismay the.
sHortfall in vacancies at Assistant Grade .

‘The Committco are dismayed to note that the information
regarding totzl number of vacancies for SCs/STs in
various categories of posts in fespect of Ministries/
Departments for the years 1991 and 1992 has not been
furnished by the Deptt. of Personnel and Training even
after onc year of correspondence. The Committee
rocommend that action should be taken against the

officers responsible for delay in supplying the
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information, The Committee also recormend &hat the
DEptt.'of Personnel and Training should maintain
the statistics of all the posts in respect of all
Ministries/lepartments so ihat the same could be made
available to the Committee whenever required,

S5.15 As a measure to improve the position the

Committee further recommend that the Jeptt, of
Personnel and Training must ensure to undertake further
Special Recruitment Drives to wipe out the existing
shortfalls in both SC and ST categories, Particularly,
in the case of 5Ts the Comittee suggest as agreed to
during evidence that pre-recruitment training should be
started in tribal concentrated aregs with a view tc find
out suitable ST candidates for appointment in all

the grades.



(B) BAQI\LOG VACANCIES — SPECIAL I BECRum iENT, QRIVE
5.16 Lhe Commlttee have been 1nfonned that the Special
Recruitment Drives have been launched from 1939 onwards

for recruitment of SCs/STs against the backlog vacancies,

the information furnished by the Ministry are given below :-

fkuuzLal”RecrdemmurLJﬁ:rwazl“

e g Parcentago
e e Identifled offers Assued | L.
Govt .Deptts. 35647 31253 87 .00

PSUs 11000 £125 73.90

Banks 8822 8084 91,60
Insurance Corpn. .3085 © 3023 98.00
Special Recruffment Brive-117 7 777 T e
Govt, Deptts. 31928 19879 62.30

PSUs . 10461 . 6316 60 .40

Banks ' 3142 """"2'197~ 69.90
Insurance Corpn, 1028 ’ 1023 99.50
Special .Re.crultmmt..&nié-‘III"” T
Govt, Deptts, 13556 881l 65 .00

PSUs S 12149 7195 57 ,00

Banks- g 2242 1384 61,70

i

Insurance Cﬁrpns. . 804 381 47 .40

i R T T T T L T A N B . T T L T T P A
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5.17 During the course of evidence when the Committee
asked as to how the Department of Personnel and Training
propose to salve the backlog problem among 3Cs and STs,
the representative of the Department of Personnel and

Training replied during evidence :

"Special Recruitment Drices have becn
undertaken in 1989, 1990 and 1991 to fill
up the backlog of rescrvations for SCs/STs
in the Ministries/Departments of the
Central Government, gUbllc Sector Under-
takings, Banks and Insurance Corporations.
The basic idea in these drives was, to the
extent possible the backlog in services for
SCs/STs in all the four categories should
be filled up. According to statistics,

the Special Recruitment Drive of 1989 was
very successful. Against the total backlog
of 58,554, Ministry of Personnel was able
to recruit 50,475, the' percentage covered
was 86.2. This was rated as the most
successful drive. In the second Recruitment
Drive of 1990, out of 46,559 identified as
backlog, 29,415 were recruited, the percen-
tage is 63.2. The last drive which was '
undertaken in 1991, the backlog wad identi-
fied as 35,236, Department of Personnel and
Training have filled up 19,109 vacancies which
means, approximately 54.197

5.18 The representative of the Department of Personual
and Training further added :

"Now dereservation is not open to any
administrative departments, the vacanciles
which are not filled will be carried forward
in all the departments. In our three drives,
we found that the problem of not getting the
candidates lies mainly in Group B. In Group
B, the Recruitment Drive covered Gvernment
Undertakings Banks and Insurance Corporations.
The feedback given to us from the banks and
Insurance Companies 1is that they are not
able to fill up posts in Group B, because
SG/ST candidates are not attracted to

Group B posts. In Group B posts, getting

ST candidates is a major problem. The



5.19

5.20
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Ministry itself suggested that something
very fundamental needs to be done from.
the Ministry of Welfare with focus on pre-
recruitment training and other aspeccts.
Without that, we will not be able to have
that much success in having ST category

in Group A posts. In Group B & C, so far
as SCs are concerned, it is more or less
at par. But in STs, there is still
backlog."

It wqs further added :

®"In regard to DRC we have set guidelines.

If there is a SC candidate available and

his bench mark is certainly lower than others,
we have provided clear instructions as to

how he should be promoted. Basically it .

is not so much of promotion. Promotion is
given unless his record is unfit. That is
the way, we have analysed it. But basically,
we have to agree that something more needs

to be done for STs particularly with reference
to Groups A and C. We need to concentrate

on education and training so that we can
equip them well to participate.®

The Gommittee appreciate the performance achieved

during first and second Special Recruitment Drives but

regret to note that the achievements in third Special

Recruitment Drive deteriorated. The Committece recommend

thaf all necessary efforts should be made by the Ministry
to fulfill the backlog through SRD, T he SRD should be
continued till the backlog is fulfilled.

5.21

In order to clear the huge backlog the ébmmittee

further emphasise the need of opening of pre-examination

training centres at district level in various states,

specially emphasising on isolated and backward areas for

imparting training to SCs/STs in respect of subeordinate

T



services examinations held by the UBSC/SPSC/SSC ctc.
and recommend that the Department of Personnel and
Training should initiate immediatqtact;on for onening
of such training centrass and take the pQSponsibility

to assess the performance of these centres every year.
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5.22 The Committee have been informed that the backlog
of vacancies in Insurance Corporaztions is gs under :-

e wm s s e o« s s

R T T D T N T T T e T I I I

Cétegery
of posts sC

14

GIOUp-A - -

CGroup-B - 24
Group-G 4 20,
Group-D 5 lé

. P - o e o s = o e e e W e emm e b e amie e mias s wess ave
Total: - 6
(o] .
. 4 B
. - - 088 e el o amgoiie 8 B ke e M ieea, auma . & (ahee hrie s s A & s s

g

5,23 GENERAL_INSURANGE GORPORATION
(As on 30.6,1992) .

Gep 4 BW M P Bew S LGl v 4 T Ld mw P A e ae v el ewm v Lw e ‘e e

Eroup~A .
Group~-B 66 “v367

Gr oup~-C 4 /10

Group-D - ;-

Total = 72 AR ¥ 1

B e e el B S BB el B e G B BB Bas® S O B Pud O PGS B S St 2V S S e

Total backlog in L,I.C, and G.I.C. is 325,

,.
!
¢



5.28 ‘The Committec note with dismay that there hcs
beecn backlog of vacancies in Life Insurance Corporaticn
and General Insurance Gerporation. The total backlog
of vacancies of SC employees in Lifc Insurance Corpora-
tion as on 31.5.1992 in categories C and D is 4 and
S reppectively and the figurcs in categories B, C and
D for STs is 24, 20 and 12 rcspectively. Therefore,
the total backlog for SCs and STs is 65 in Life

Insurance Corporation.

5.25 The Committee are also unhappy to note the
position of intake of SCs/STs in General Insurance
Corporation. The total backlog of vacancies of SC
employees in General Insurance Corporation as on 30.6.92
in categories A, B and C is 2,66 and 4 respectively

and the corresponding percentage for STs i;}ll,l67 and
10. The total backlog of SCs and STs is 260 in Gener;l
Insurance Corporation and 325 vacancies in Insurance
Corporation and recommend that all out efforts should
be made to ensure prescribed percentage of representa-
tion of SCs/STs in the services of Insurance Corporations
without further delay.

5,26  As a measure to improve the position the
Insurance Corporation should undertake immediate

special recruitment drives to wipe out the existing
shortfalls in both SCs and STs categories. Particilarly
in case of STs the Committee suggest that Insurance
Corporation should take all positive steps to incroase

-

their number.
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5.27 The Committee have been furthar informod thot
the backlog of vacancies in dir.ct rocruitmeat .«
31.,12,1991 in Public Sector Banks and Financial

institutions is as under $-

No.5/10/92 Cadre, Bagklog , .. ..
SCT(B ) 3C ST
MOF(Bnk .Div) 1. Of ficoer 224 171
2. Clerical 967 853
3. "Sub-Staff(including 307 723
sweoper

149877 17477

5:28 The Committee note with diamay that there has
becn huge backlog of vacancies in Public Sector Banks
and Financial Institutions. The total backlog of
vacancles of oC employees-as on 31,12.1991 in
categories of officer, clerical and sub-staff
(including sweeper) in 224, 967 and 307 respectively
and tho corresponding number of Scheduled Tribes is
171, 857 and 723.
5.29 The Committee are dlso unhappy to note the
.backIOg of 3245 vacancies in Public Sector Banks and
Financial Institutions and recommend that the Banking
Jivision of the Ministry of Finance should undertake
immediate spocial recruitment drives to increase the
intnke of SCs and STs in Public Sector Banks and
Financial Institutions. The Committee are of the ovinion
that the Govt, of .India may issue suitable instructions
to the Public Sector Banks and Financial Institutions

t0 increase the vacancies upto the prescribed
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lalaal

percentage ©f under rescrvation orders for SUs o

. = addition the BSRB and Recruitment Board in
Mnancial Institutiors ghould.hold interviews /
‘exaninations in :th2 tribal arecas with a view to
sclecting tribal cah&idates for appointment to

various categories of posts reserved for them.

530 The Committce have also been informed that
following is the position of vacancies identified

in 139 Public Cactor Undertakings as on 31.3. 1991 and
the number of vacancies filled by candidates

belonging to SCs/STs 3

D.O.No.6/2/89= ilo, of vacancics' Vacancies filled by
DPE(SCT Cell) identified in 139 position as on .
DPE PSUs as on 31.,3.91 14341992, o

for making 5S¢ BT

recruitment = .. ___

Group A 3050 1102 399

Group B 1378 292 240 .,

Sroup C 4497 1327 996

Group D 3224 739 504
12149 3460 2139

— e W A I S S ~or————— L R R X

Total SC/ST = 5599
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5.2) The Committec find that Department of Public

i Enterprises was not able to fill up aven the

504 of the vacancies identified for making
recruitment in 139 P3's during 31.3.51 to 1.3.92,
The Committes ar: unhappy t> note the backlog

of 6550 vacancies in Public Scctor Undertakings,
The Committee recommend that all possible efforts
should be made to ensure nrescribed representation
of SCs/3Ts in the services of PSUs. The Committee
further recommend that SRD should be continued

till the backlog is filled up.

522 The Committee would also like to stress that
necessary administrative or statutory measures
should be introduced in all the PSUs so that

backlog is wined out in each of PSU,

5.33 The Committee are unhanpy to note that the
Department of Public Enternrises have not supplied.
information undertaking-wise 2ven after oneyear of
correespondence. The Committee hope that henceforth
all the PSUs w»huld maintain statistics relating
to the employment »f SCs and STs vis-a-vis general
candidates so that the same could be made available

10 the Committez on the Welfare of SCs and STs.
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“’“‘34 As per Government orders tha backlog

of SC/ST was required to be filled up by 31.3. 1992

< . G

by undertaking Spoecial Recruitment Drives, But the

position is till unsatisfactory. 7The Committec

e e T

recommend that iMinistry should issue necessary
¢ instructions to Ministries/Uepartments to hold an
examination exclusively for SC/ST for

recruitment: to different grades in order to fill

up backlog,
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5,35 The Committee have been informed that the backlog

of vacancies in different Ministries/D:partments

is as under :-

‘Ministry/Department ;,cAil.o‘_ghog GR%S éxa: :1:?:&:_.‘ .
CSIR 248 238
Defonce 526 723
Home Affairs 855 816
I8&B 297 380
Rg ilways 1162 1710
Revenue 359 519

5,3¢ In v1ew of the informmation furnished by the Deptt. of
: Peréonnel & Training the Committee note with dismay that
there has been huge backlog of vacancies in Railways, Home
Affairs, Defence, Revenue, I & B and CSIR, The total

| backlog of SC employees in Railways, iome Affairs and

, Defence as on 20.3.92 is 1162, 855 and 526 respectively,, for
STs 'is 1710, 816 and 723 respectively. The Committee foel
that inspite of the Administrative directives on reservation
“may of the Ministries/Departments are no following the
directives in the actual practice thereby resulting

in huge backlog of reserved vacancies. The Committee facl

, that the existing adninistrative directives be replaced by
an &t of Parliament, The Committce therazfore, recommend

that the Government should bring a proposal for the

cnactmant of Reservation Act which will be more effective,



- S9-—

5.2 ‘lhen the Committee asked about the criteria
followed to ensure implementétion of the reservation
orders for SCs/STs in posting abroad, it-has been replied
by the Deptt. of Personnel & Training thaot there is no
specific norms of relaxation in favour of SCs and STs
in the matter of posting in foreign counttics. When
Ministries/Departments make selection of persons for
posting in the units located in a foreign country, it
should see that eligible SG/SI employees are also

~ considered alongwith others for posting,
5.%8 The number of officers posted during cach of the .
last 3 years and number of SC/ST officers among them

are given below :
o Postings Abroad from 1983-91.

Year Total Mo ,of .
—— e persons abroad S, ST _
pre.mat./p.66 1989 12 1 -
: 1990 . 8 - -
1991 3 - -

5,34 ‘“hen asked about the reasons for SCs/STs not being
posted abroad and what cénstraints are faced in providing
specific relaxation in favour of SCs and STs in tho matter of
posting in foreign countries, Deptt, of Personnel & Training
replied that it is not that SC/ST officers are ndt posted
abroad on foreign posting, The foreign posts of.the Govt.
of India are filled up under the procedure of Central

p.10/p.m, Staffing Scheme with due regard to morit, seniority and

suitability. The officers belonging to s and STs are also
considered for these posts whenever found suitable,

-
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5. 4o The Committee find that the foreign
posts of the Govt., of India are filled yp

under the procedure of 'Central Staffing Scheme'’
with due regard to merit, seniority and suitability.
The number of SCs and STs posted abroad during
1989-91 was negligible. Only one SC employee
has bean sent for training abroad during the

last three years, the Committee would like to
recommend that in future, whenever names of
employees are proposed for posting abroad, a fair
and proportionate representation should be

given to SC/ST employees.,
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CHAPTER VI
MEASURES TO IMPIQVE RES:RVATIONS,
(A) * PRE- RECRUITMENT TRAINING

6,1  When the Committee asked about the de%aiis of
'scheme for glving pre~recruitment training to §C/ST
candidates in various Ministr;es and Departmants.

The Ministry of Persmnelffi‘?é?/ances and Pensions
replied that Pre-examination training centres at over
100 centrgs have been set up in various $States and
UTs to increase the employment potentialities of
SC/ST candidates in réééived vacancies filled through
various compatitive examination. The authorities
holding various compétitive examination are reyuired
to inform these pre-examination training centlres well
in advance of the actual date of examination, the
probable number of reserved vacancies and the
syllabus for-and standard of examination which

in turn would lead to an improvement in the intake

of SC/ST candidates ayainst reserved vacancies.

e T e -

(By  IN=SERVICE TRAININ

6.2 When the Committee enquired about the arranvements
for providing in—service training to theSC/ST employees
in all the Ministries/Departments, the Department of
Personnel and Training replied that on the
recommendation contained in the 4lst Repat of
Parliamentary Committee on the Welfare nf Scheduled
Castes and Scheduled Tribes, Ministries/Departments
have been instructed t» draw up special training

programmes including in-service training programmes in



which necessary training could be provided to SC/ST
N candidates. The Training Division of the Department,
of Personnel & Training renders technical assistance
needed by the Miniétry/Deptt. in drawing up the
ttaining programme and also undertakes periodical
reviews of such training programmes as and when

required.

6.2 Special arrangements are being maﬁe.fpr training
off(koup.A officers belonging to SC/§T cafegories.
Whilé deputing officers for treining seminars and
conferences etc. preference should be given to

gfficers belonging to SC/ST category.

The Committee are unhappy to note that the
Ministry have not supplied even after one year of
correspondence the figures of SCs/STs who vere.giaen
pre-recruitment énd.in~service training during the
last 3 years in different Ministries/Institutions
an@ or gsnisations and the CentresEWhéPé there are
training are provided. The Committee recommend
that Ministry should ensure that up-to-date record
of these figures in respect of all the Ministries/ .
[tained" Departments is Main-/. by them properly s» that
the same could be made available to the Commi ttee

as and when required.
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(c) HOSING FACILITIES

éﬂt, When the Committee enquired about the housing
facilities available to SC and 5T employees in the various
Ministries/Departments and also whether'the reservation
is provided to SCs and STs in residential accommodation.
The Ministry of Urban Development have informed that

Reservation in allotment of General Pool Residential

i Accommodation has been provided to the extent of 10%

in'type A and B and 5% in types C and D for SC/ST
employees. The allotments to SC/ST employess are heing
made in the ratio of 2:1. For thé purpose of allotment
to SC/ST employees a separate roster is maintained.

In this roster every 10th and 20th vacancy in types
and B is allotted to SC employees and 30th vacancy to
the ST employces. In types C & D every 20th and 40th
vacancy 1s allotted to SC category and 60th to the ST
category. On the basis of this reservation and the
fact that the SC/AT employees get the accommodation in
their own turn also, thesc employees arc better nlaced
in comparison to the general category employees as would
be evident from the date of priorities covered as on
31.12.1992 in eage of general category employees and
SC/ST employees at Delhi which are given below ¢
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~

TYPE  _GENERAL POOL 5 3Ts
A 18.10.1978 15.11.78 25.02,80
B 0170131964 ‘ 24,09.65 24.,11.75
D 05.11.1963 27.11.64 05.05.77

é' $~  The Committee have also been informed that the
statistics of SC/ST employees occupying Government
accommodation Ministry/Departments-wise is not available

with the Ministry.

b. €  When the Committee further asked about the
building facilities as extended f or the benefit of 3Cs
and STs working in various Ministries/Departments and
the machineries existing for implementation of these
facilities, the Ministry of Urban Development informed.
that the Central Government Employees Welfare Housing
Organisation has been set up under the aegis of that
Ministry. This Organisation will cater to the hcusing
needs of Central Government Employees in various parts
of the country. There is, however, no reservation for
SC/ST in allotment of houses. Housing Schemes will be

undertaken for the registrants of that scheme.
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67  The Committee find that the reservation

in allotment of General Pool residential accommodation
has been provided to the extent of 10 in types A & B
and 5% in types C and D for SC/ST employees. The
allotments to SC/T Employees are becing made in the
ratio of 2:1. The Committee recommend that the
percentage of reservation for 5C/3T emp}oyees should
be fixed as 15 and 7% percent respectively a in all
Ministries/Departments. Similarly 15% and 7%% of the
total Housing facilities should be given to SC/ST
respectively. The Committee note that the provision
of reservation in Housing Facilities and House-
building facilities is the responsibility of Urban
Devel opment Ministry but the Committee regret to

note that the statistics of SC/ST employees
occupying. Government accommodation Ministry/Depart-

ment-wise is not available with the Government.

é g The Committee find that the Central
Gc&ernment Employees Welfare Housing Organisation has
been set up under fhe ;eéis}of Urban Devel opment
Ministry. This "organisation will cater to the
housing neceds of Central Government Employees in v
various pafts of the country. But the Committee
reéret to note that there is no reservation for
SC/ST in allotment of houses. The Committee would

like to know from the Ministry about the reasons for

not providing the reservation for SC/ST, in allotment

of houses.
K «PR.
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contd., ./~
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2, Shri Waryam Singh, Deputy Director ‘
The Committee took evidence of the re!lﬁ!entatives
?f the Ministry of Personnel, Public Grievances and Pensions
eptt, of Personnel & Training), Ministry of Welfare and

Ministry of Finance regarding YFormulation, Implementation
and Monitoring of Reservation Policy." |

Reservation in Direct Recruitment

2, When the Committee enquired as to why this recruitment
cannot be 50 percent throuch direct recruitment and another
50 percent from the Department, the representative of the

Deptt ., of Personnel & Training replied "the recruitment
in the, banking sector was on the basis of a bipartite
settlement dhe Management and the trade Union, so it is
75:25 and the groblan cannot be solved unless it become
50:80 and for this we have to convince the Banks Unions,
In the Banks, the Unions are very powerful!,  In the

. Insurance Corporation alsec, t he Unions are very powerful,
I do not know whether we will be able to convinCe them
to change it,"*

3. The representative furthor added the other alternative
is that, in case you find that from the feeder cadre you
are npt able to get enouch people, then you have to ensure
that the Direct recruitment takes place from certain
categories, Without special or Uirect Recruitment, there
is no way to correct this imbealance,

4, When the Committee wanted to know the formula of

50:50 is in practice in other departments, why the banks

are not adopting it, the regresentative of the Ministry of
Finance repgied, " we accept this basic unfairness, But it
arises because of the 754 and 25% ratio, We could introduce
this 50:50 ratio in the banking system, It is a matter fdr
negotiation with the Labour Unions, We will have to discuss
it ‘with them, It is not really in our hands .,

5 When the Committee asked that the Ministry should put
all the matters before the Union and come to an understanding,
Secretary, Ministry of Finance stated Y“we will try and see
what we can do, But I must mention that this is one of

those things which the labour unions are totally opposed
tq, Ve wg?l cettainly do our best to bring this to the
#orefront and see whether thay are willing to chahge."
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6. When the Committee asked that the orders

of the Govt., of India are su€reme and that will pr@vail
upon any of the agreement with the labour unions =

and other class of people and. the Ministry have to examine
whether the Presidential orders should be implemented

or the opinion of’ labour unions. In reply, the Secretary,
Ministry of Personnel, Public Grievances and Pensiohs
(Deptt, of Personnel & Training) stated, "in this matter
it is better to take unions into confidence, making
attempt with the Unions is the best solution,®

7 Ort the same point Secretary, Ministry of Finance
added "IMWave noted the points which you have made and which
the Committee in its report draws attention to. We will

do that."
Staff Strength & Shortfalls

8. When the Committee wanted to know the measutes

taken by the Govt. to make SC/ST candidates suitable for
the posts to fill up the backlog, it was submitted by
the representatives of t he Ministry of Welfare that after
scrutinising these posts, conscious decision is taken
regarding relaxation in qualifications and esdperience,

9. The representative of the Ministry of Welfare
stated that "we are training a number of people especially
for competitive examination like the IAS/%PS, the
percentage results though good, but they are not very
encouraging,” Similarly, for other posts like bank oierks,
typists, stenographers, etc. we have coaching centres,
They can also be mounted up but there we have constraints
of funds and we are unable to go in a big way.?

10, The Ministry itself suggested that "in e11 there
are two recommendations for this one is training
identification of the posts and then what can be relaxed,
The second one is training in massive way - those people
who can easily be selected for these posts,"

11, When the Committee asked as to how the Reptt, of
Personnel and Training propose to solve the backloa problem
among s and STs, the representative of the Deptt, of
Personnel and Training replied %

"Special Recruitment Drives have been undertaken
in 1989, 1990 and 1991 to fill up the backlog of
reservations for SCs/STs in the inistries/
Departments of the Central Govt, Public Sector
Undertakings, Banks and Insurance Corporations,
The basic ideain these drives wzs, to the extent
possibde the backlog in services tor SCs/STs
Lall in/the four categories should be filled up.
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. According to statistics, the Special Recruitment
Drive of 1989 was very successful, @Against the total
backlog of 58,554, Ministry of Personnel was able to
recruit 50,475, the percentage covered was 86,2,
Tuis was rated a@s the most successful drive, Jn the
second Recruitment Drive of 1990, out of 46,559
identified as backlog 29,415 wecxe recruited, the
percentage is 63,2, The lzst drive which was
undertaken in 1991, the backlog was identified
as 35,236, Deptt, of Personnel and Training have
filled up 19,109 vacancies which means,
approximately 54,19,"

12, The representative of the Deptt., of Personnel and
Training further added :-

"Now dereservation is not open to any administrative
departments, the vacancies which afe not filled will
be carried forward in all the departments, In our
three drives, we found that the problem of not getting
the candidates lies mainly in Group B, In Group B,
the recruitment drive covered Govt, Undertakings,
Banks and Insurance Corporations. The feedback given
to us from the banks and Insurance Companies is that
they are not able te fill up posts in Group B, bec ause
L/ST candidates are not attracted to Group B posts.
In Group B posts, getting ST candidates is a major
problem, The Ministry itself suggested that something
very fundamental needs to be done from the Ministry

of Welfare with facus on pre-recruitment training and
other asgeets. Without tﬁat we will not be able to have
that much success in having &t category in Group A

posts, In Group B & C, so far as SCs are concexrned
it is more or less at par, But in STe, there is till
backlog."

i3, It was further added :=

“In regard to DRC we have set guidelines, If there

is a 58 candidate’ available and his bench mark is
certainlg lower than others, we have provided, €lear
instructions as to how he should be promoted, _
Basically it is not so much of promotion, Promotion is
given unless his record is unfit, That is the way,
we have analysed it, But basically, we have to agree
that something mure needs to be done for STs
particularly with reference to Groups A and C, We
need to concentrate on education and training so that
we Can equip them well to participate,®

The Committee thep adiourned,
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The Gommittee tock evidence of the representatives
of the Ministry of Personnel, Public CGrievances and Pensions
(Deptt, of Personnel an¢ Iraining) and llinistry of Welfare
regardiny "Formulation, Implementation and Monitoring of
Reservation Policy."

Formulation: of Reservation Policy

2, Vhen the Committee enquired as to which Department

deals with Reservation Policy, the Secretary, Ministry of
Personnel, Public' Grievahces and Pensions (Deptt, of Personnel
and Training) replied :

"There are two aspects of it viz., one aspect.arising

out of the Mandal Commission's recommendations and the
second aspect is the special reservation for s and STs
in case of promotions, The sécond aspect comes under
our jurisdiction., It is done by the Deptt, of Personnel
and Training as per the Govt, of India policy,®

The Committee then adjourned,
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T The Committee considered Draft Report on Formulatio
Implementation and Monitoring of Reservation Policy

and adopted,

3, The Commi ttee authorised the Chairman to finalise
the Report and get it ﬁresented to both tha Houses of

Parliament,

The Commi ttee then ddigurped, . '
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